] 'DMENT) ACT 1956

An Act further to amend the Indlan Tariff Act, 1934,

SR [18th’ March, 1950]
. B E it enacted by Parliument as follows:—

1. Short t'tle.—This Act may be called the Indian Tariff (Second Amend-
~xnent)-Act, 1950.

9. Amendment of the l‘lrst Schedule, Act XXXII of 1934.—In the First
'bchedule to the Indian Tariff Act, 1934,— :

(1) in Items Nos, 21(3), 28(15), 28(20), 4(X(4), 40(5) 50(3), 63\30) 63(
63(84), 63(35), 64, 64(3 64(4), 65(a), 67, 67(1); 67(2), 68, 68(2), 69 "), 4()
70(1), 7(4), T0(5), 70(6), T0{9), 72(32), 73(T) and 73(13),.in the last eclumn
headed “Dura.tlon of protectwe rates of duty'’, for the word, figures and

letters' ‘‘March 81st, 1950°", the word, figures and letters “December 3lst,
- 1951"" shall be substituted:

(i) in Ttems Nos. 18, 28(17), 30(9) 30(10), 70(2), 70(3) and 7}7), in
the last column headed Dura.tlon of plotectlve rates of duty’’, for the word,.
figures and letters ‘‘March 81st, 1950, the word, figures a.nd letterb_
“‘December 31st, 1052"" shall be substltuted

(iif) in Ttem No. 72(11), iu the last column-headed ‘‘Duration of pro-
tective rates of duty’’, for the word, figures and letters “March Blst, 1950
the word, figures und letters ‘‘December 31st, 1858 shall be substituted

(1v) in [tems Nos. 20(5), 20(8) and 20(9), in the last column headed
“Duration of protective rates of duty”’, the word, figures and letters
“March 31st, 1951"" shall be inserted and shall be deemed to have been
inserted from the 8lst day of March, 1949; -

tv) in Items Nos. 20(3)-and 20(4), in the entry in the second. ecolumn,
for-the words “‘canned or bottled'’, the words. ~“canned -bottled or otherwise
packed”” shall be substituted;

(vi) in Ttem No. 20(8), in the entry in the sécond ¢olurn, for the words

“‘canned fruits, the following’’, the words ‘“The following frmts, canned or
otherwise packed’’, shall be substlhuted

(mz) in Item No. 20(9), m the entry in the second ecolumn, ,after the
word “‘canned’, the words ‘‘or otherwise packed' shall be’ mserted
(viif) in Item No. 72(18),—

in the third columm, for the word “‘Protective’’, the
“Revenue shall be substltuted and

(b) the entry in the last.column headed “Duratjen of protectwe
rates of duty’’ shall be omitted;

(iz) for.Ttbm:Neo .- 128(16), ithe- ,followmg Jtem. shall be. substituted,
namely —

word

e

“ﬁaau) Pbospborie Min.




n'm)eh :

Item

shall

‘be substituted,

-to

_]term 72, 72(1) or

Provided

tors and component parts
thereof but
trol gear for the
name]{y: : .
Squirrel  cage induction;
motors of ' a brake-horse-
power not exceeding 20,
inclnding fractional brake
horse-power :

that only such
shall be deemed .
to be component parts as
are essential for the work-
ing of the eleetric motors
and “have been given for
th't purpose some  speclal
shape or quality which

excluding con-
same,

articles

would not be essential
for their use for any other
purpose, .

ai valorem,

+28 (18) | The  following Sodium
. compounds, namely :— P A -
. referen 36 per cent. | 26 per cent, (.26 .
(@) Sodium phosphates Tevenue ad valorem, aﬁak- %ﬁ;.n b o
rem, .
() Sodium sulphlite— rem
(%) of British manufacture . . December 318t +
: wt.
(%) not. of PBritish manufac- . Protective [Rs. 26 per . .. Delc%n}l.)et 31at, )
ture, e ewt, + 1951,
{¢) Sodium bisulphite—
(?) of ‘British manufacture Protective |Rs.19 per cwi. o . Decembet 31st,
(#) not of British manu- Protective |Rs, 21-8-0 - . oorbé
facture. N © per cwh,
(@ Sodium thicsnlphate— - 1 : o
(1) of British manufacture Protective Rs. n per .. Vo December 81st,
(i) not -of British: ' manu-| Protective Bs. 15 Dé},g&\;e,mm
facture : per cwt. 1961,
Provided that the articles bt JeNnd
dutiable under sub:items |-
(). (¢) and (d) manufac-
tured: in a British Colony
shall be deemedl to be of Lo
British manufacture, : - I P
_{=i) for Item No, '45, the following Item shall be substituted, namely: —
. .45 (¢) Articles ma.de of TPaper Revenue 373 per ceni,. . e o
: and Papier Mache ; Sta- ad valorem. :
. tionery not otherwise spe-- : .
cified, including drawing
and copy booka labels,
advertising circulars, sheeb
or card almanacs and cal-
endars, Christmas, Baster
and other cards, mcludmg
eards in booklet forms-; in- -
cluding also  waste paper. |
(b) Slates, all sorts -~ . [ Revenue | 87X per cent, v . SR L%
R ) ad valorem. ) . ’
(x) for Ttem No. 72(14), the following TItem shall be. substituted,
namely:— - S . R T
. %79 (14) | The following electrle mo: ‘Protective: | 10 per cent. .o .. .| December 31s¢,
1

ie,

... (zii) in Item No. 72(25); to the entry n the second column, the follow-
1ng Note shall be added, ramely:— o

“Nate.—The machinery and component-parts speclﬁed in Items 72(15)
72(25) cover only machinery-which would+have been' assessablg: under
72(8) if ‘they had not been. specified under the aforesnid




